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Applicant

Respondent;

BhaQwan Dass
S/o Shri Mukund Lai, working as
Chief Parcel Supervisor(G)
at Delhi Main Junction
Delhi »

(By Advocate: Shri Romesh Gautam)
versus

Union of India,through

1. General Manager
Northern Railway
Baroda House

New Delhi.

•p_ Divisional Railway Manager
Northern Railway
State Entry Road
New Delhi.

(By Advocate: Shri H.K. Gangwani)
ORDER (Oral)

By Reddy, J-

Learned counsel for the applicant seeks

permission to withdraw the OA.

2  The OA is accordingly dismissed as

withdrawn.

3. Since it is stated that the applicant has

not been promoted as yet though an assurance has
'  , . V,

been made by the respondents, liberty is granted to

the applicant to approach this Court if he is still

aggrieved by any order that may be pasoed.

No costs.
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(Mrs. Shanta Shastry)
Member(A)
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Vice Chai rman ( J)
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